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(c) The project contelllplates employ-

ment 0( about 1000 persons. 

(d) The estinuted cost of the project 
is Rs. 15· go CI'OI'es. 

ProductiOll or Fake Coauaaaity Certl-
fleate by Noa-8.C. Em ployees 

428s· SHRI K.B. S. MANI : Will the 
Minister of INDUSTRY be pleased 
to refer to the reply given to Unstarrcd 
q'lcstion No. 1762 OD the 26th March, 
IgSa regarding production of fake 
community urtificat;e by 44 non-~.C. 
employecs; and state: 

(a) whether the repl y from the officials 
who were responsible for lapses would 
be expedited; 

(b) if so, the proposed date by whjch 
the information would be completed; 

(c) the action taken by the Hindustan 
Photo Films, Ootyon the blue ofproduc-
tion of rake community certificates by 
non-scheduled caste employees; 

(d) whether it is in accordance with 
the mstruct!OBS of the Ministry of Home 
Aftail'l ; 

(e.) if not, the reasons for such leniency 
shown by the Management to the cul-
prits; 

(f), whether the statement made by the 
Hindustan Photo Film Management that 
they were verifying with the Revenue 
Authorities if Putri Vannan community 
can be classified as a scheduled caste or 
not has been done ; and 

(g) whether Management are trying to 
Ialeguard the take oertificate hOlders bv 
not verifying wi th the Revenue Anthori ties? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI CHARANJIT CHANANA) I 
(a) and (b). The Company haa intimated 
tha t action has been initiated against the 
ofric·a~5 who have r'a~led to prrduce the 
communi tv certificatCl afresh as asked 
for by . the Company. 

(c) and (d). The Company has 
reported that in accordance with the 
instructions of Ministry of Home Allairs, 
it ha.s terminated the services of atl employees 
recruited against reserved vacancies who 
on verification were found not to be belong-
ing to Scheduled Castes/Scheduled Tribes. 
.N regards other employees found not to 
be belonging to Scheduled Castes/Scheduled 
Tribes even though not rec:ruited against 
reserved vacancies the Comp?ny has with-
drawn the benefits. if any, given to them 

and initiated cfuc!pl.:z..ry ~--ction .pinat 
them. The employees who were Scheduled 
CastcsfScheduled Tribes but later converted 
iDto Christianity are being mated as 
general caadidates. 

(e) Don not arise. 

(f) Revrnue Authorities have clarified 
that Putri Vannan community can belong 
to Schecded Caste but have also indicated 
that there iI no Putri Vannan CODlDllmity 
in~the Ni girls. In view of this, the COl11J>2.ny 
has initialed disc·plinary action against 
aI' thOle who haV'f' failed to produce a 
fresh community certificatr u asked for 
by the Company. 

(g) Does not arise. 

4286. SHRI BAPUSAHEB PARULE-
KAR: Wi-} the Minister of LABOUk be 
pleased to state: 

(a) Whether the Director General oj 
Employment and Training, Delhi has 
received a repreaentation dated 18th 
February, 1980 from C.S.A.D., Bombay 
unit ; and·-· 

(b) if so, the details thereof and the 
action taken in tha t regard ? 

THE MINISTER OF STATE IN 
DiE MINISTRY OF LABOUR 
(SHRIMATI RAM DULARI SJNliA) 

(a) Yes, Sir. 

(b) In their letter <b.ted 18-2-lgSo, 
CSAD, Bombay Unit represented that : 

(i) the decision to allot the type-II 
quarter to Superintendent, V.R.C. 
may be revoked. 

(ii) essential staff should be given 
overriding priority for allotment of" 
quarter in their own entitled type. 

The Director General ofEmplo}ment and 
Training who considered the demands, 
CPtnC to the conclt'sion that the decision 
to allot the quarter to the Superintendent, 
V.R.C. need not te revoked. He is exam-
ining the proposal to amend the allotment 
rules sui tably to make provision for overrid--
ing priority in their own entitled category 
in the matter of allotment cf quarters to 
e!l8entialstaff. 




